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MADHYA PRADESH ACT
Nao. 11 or 2017

THE MADIIYA PRADESH RAJKOSHIYA UTTARDAYITVA AVAM BUDGET
PRABANDHAN (SANSHODHAN) ADHINIYAM, 2017

[Received the assent of the Governor on the 29th March, 2017; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”?, dated the 30th March, 2017).

An Act further to amend the Madhya Pradesh Rajkeshiya Uttardayitva Avam Budget
Prabandhan Adhiniyam, 2005.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-Eighth year of the Repubhc
‘of India as follows:—

Sheort title. 1. This Act may be called the Madhya Pradesh Rajkoshiya Uttardayitva Avam Budget
Prabandhan (Sanshodhan) Adhiniyam, 2017.

Amendment of - 2. In Section 9 of the Madhya Pradesh Rajkoshiya Uttardayitva Avam Budget Prabandhan
Section 9. _ _Adhiniyam, 2005 (No. 18 of 2005), after sub-section (2), the following new sub-section shall
‘be added, namely :—

. “(3) Notwithstanding any limit contained in clause (b) of sub-section (2), for the
financial year ending 31st March, 2017, the borrowings under Ujwal Discom
Assurance Yolana (UDAY), for financial reconstruction of the Companies of
the Energy Department, shall not be reckoned against the normal permissible
net borrowing ceiling of the State.”.
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